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TAMIL NADU LEGISLATIVE ASSEMBLY
SEVENTH ASSEMBLY - SEVENTH SESSION

RESUME OF WORK TRANSACTED BY THE TAMIL NADU LEGISLATIVE
ASSEMBLY FROM 24" OCTOBER TO 18" NOVEMBER, 1983

I. SUMMONS

Summons for the meetings of the Seventh Session of the Seventh Assembly were
issued to the Members on the 30th September 1983 in G.O. Ms. No0.202, Legislative
Assembly Department, dated 30th September 1983.

Il. DURATION OF THE MEETING

The Meeting of the Seventh Session of the Seventh Legislative Assembly commenced
on the 24th October 1983 and was adjourned on 1st November 1983 to meet again on the 8th
November 1983.

The House met again on 8th November and the House was adjourned 'Sine-die' on
the 18th November 1983.

I1l. PROROGATION

The Seventh Session of the Seventh Tamil Nadu Legislative Assembly was prorogued

with effect from 3rd December 1983.

IV. ACTUAL DAYS OF SITTINGS OF THE ASSEMBLY

The Legislative Assembly met for 17 days during the period from 24th October to
18th November on the following dates:-

24th October 1983, 25th October 1983, 26th October 1983, 27th October 1983, 28th
October 1983, 29th October 1983, 31st October 1983, 1st November 1983, 8th November
1983, 9th November 1983, 10th November 1983, 11th November 1983, 14th November
1983, 15th November 1983, 16th November 1983, 17th November 1983 and 18th November
1983.

It also met in the evening on 17th November 1983.

In terms of Hours it sat for 72 Hours and 4 Minutes.



V. OBITUARY REFERENCES

Obituary References were made in the Assembly on the demise of the following
persons on the dates noted against each:-

Serial Name. Constituency Period in Date of Date on
Number which served Demise. which
as Member. reference
was made in
the House.
¢! ) (©) (4) () (6)
1. Thiru Pattukottai 1957-62 23rd May  24th October
R. Srinivasa lyer. 1983. 1983.
2. Thiru M. Kandasamy  Ulundurpet 1952-57 2nd June Do.
Padayatchi 1957-62 1983.
1967-71
3. Thiru C.K. Sengam, 1962-67 7th June Do.
Chinnarajee Gounder  Thirupathur 1967-71 1983.
(North Arcot
District)
4. Thiru M. Surendran Mettur 1967-71 Do. Do.
1971-76
5. Thiru R. Kaliappan Yercaud (S.T.) 1977-80 8th June Do.
1983.
6. Thiru P.T. Hosur (General 1937-39 11th June Do.
Venkatachari. Rural). 1983.
7. Thiru N. Narasarapet 1952-53 28th June Do.
Venkataramaiah. 1983.
8. Thiru S. Sedappatti 1952-57 18th August Do.
Thinakarasamy 1983.
Thevar.
9. Thiru P. Thambi Vada Madurai. 1967-71 5th Do.
Naicker. September
1983.
10. Thiru V.K. Bhavanisagar 1967-71 16th Do.
Ramarasan. (S.C) 1971-76 September
1983.
11. Thirui V. Ulundurpet 1977-80 17th October Do.
Thulukkanam. (S.C) 1983.
12. Thiru Sardar Hukam  Former Do.
Singh. Speaker, 27{?918I\élay

Lok Sabha,




V1. CONDOLENCE RESOLUTIONS

On the 24th October, 1983 Hon. Speaker moved the following condolence
Resolutions, viz:-

1) dm 9. ussausse BTG, eramer GUIMELS SIMETS SOOET HEUTSET
e GBISS.

"Bm. . usseussa BB Seufser 1937 oy b gy emgeBBg 1939 b e
cueny @rrenfluCuilien  GQurgid  Spmoliyns  CQer@HuGmHE  emepw  @HEISmaTHS
Qaenener &L bermls CUreneud@d, 1952 b o ewrqallmHg 1957 b et  eueny
uLmH&T(H wreu L b, Hr&Csramd Csr@dulellmngid 1957 b o eamqedlmbg 1962 b
opamh euanruiad eumharh wreul b Cerealtia; Gsrgdulalmbgain Qmupern SBILHTH
sl el Cureameasdsd Csipls®ssl Gupory. 1952 b o eamiqellmmbg 1957 b
parh euenguiled wHmid 1957 b e < amiqadlHHE 1962 b < amh euanruilgid
Qmwean  Firweamt  Curameuuler — gewans — soeeuntss  CaibbsOsst  CQubmy
uenflwrpdlernty.  Cueb sl weml Curemeud semeeuf LS6S eperm (pepmser Bl s
Qurps UuseEGFW Uamilsamerud ojeuf HAplurs ool eubsTy.  jeremty 16.6.1983
b Caueaiy wapbsms GPss QUCLrmar saig WWHS HWIsmss GC5flelsss
Qarerdng,"

Sjenamfler  wape| G@Mss ey @bzl GHLUSHTBHES WWHS
UMHSSSMSLID, HESTUSMS|D, Qriisenabd QUCurenel Gsfleilsgs Carerdng.

@ 8w Cs. o wwpser, pememmer CLTMEIS SMEGUT HEUTSHET D] GHDISII.

"Am. Cs. . LHLSE SjeuTsET 1962 b Yy arqallBHE 1967 b e[
eueTud, 1967 b g eamiqdldmhg 1971 b e  euenguyld  wHmIb 1971 gy b
o amgallmbg 1976 b yamlh euapud Geeraner BHaF < uird eletsgs GCam@gluile
Qoba  wpam  pep  sBlpEIH  FlLweny  Curmasgs  Caiptshasn  Gupy
Beapamuie Uenflurddl o eremmy. 1967 oylb oy @miqadlmpg 1970 b et euanTLD
sOpE  enFsTaaluile) enESFTTSED WHMId 1971 b Yy eamqellmhg 1972 oy lb
Spar®h  eeny  sOLBETH  FLLweml  Cureneuudler  saeeurTseb B  (Ppenmulled
ventlurddlujerermy.  jeimemmy 1781983 b Cadl ojemm wanphsanss @Hss QUCLTa6l
szl DS HUISmss Cflelisgs Caradng.

ofenanmler  wepe; GHlss ey @uiseilil  SOLUSHETHEG WS
AUHSSSMSLD, E@STUSMSWLID, @rismew]d GUCurmes Csfelsgs Qstardna”.

Q) Qermsuwie Qarliubhtastamasaflar srramrors swlprsed 2 ulflphsaw &HSS.

"Qenmsuie aurupb mpsslpTsdr. Q@S urbumr el abs slpFsdr, QbSHus
slpr&seT o HCwry Csring Cseam WPUUSMSHS < amhsErsE Coeors eueuiCumg
Lowalls — QeaTemasEhsE — pemmsslul (., eurpeyfledwset  udlssiul (. 2ulfsEpwn
2 LM&EHD  HPSFLIULLE  Qarggisser  @Gapwrlul @, Saps  Carhennsersd
o aremmaslLl(h, Quenser a&by Pflsslul(h urgsmiy ggb Qard opul(, SLbHS
Saes Shsdr Carmd Csrjbg Sriser Qearbleufluisearraibd, Qo GQrranieusser-
sroucgiampiquiery < HCwrrred, Carene, Gardrener, sHUALL, SFampUTBsD, § eudse.
Sndlanpssdd Curamn CsThHEECFLOSERESE W eTésl Ll ig@muuams fibg. QUCurame
BT <, HEmrams FESSMSUYLD, SWTSESU|LD OsfleNliLgL e, ST RISET
2 NpHseuTsEhs@ o1 ieEhgell CFaisgieugiier, Seufseiler @GHLUSSaTEGHS Sevg
Hs  Qrisames  Csfleisgs  Camatdng. SEHOUIBIFETND 2 L LDSHEETULD,
2 flenwsamenud Gphgl 65SHL Smarauis@n QUCLrme sag UWHs aUBSSSMSUD.
ufleneuud Qsfledsgs Qareardpg,



The above Resolutions were passed Nem Con and thereafter the House adjourned on
that day as a mark of respect to the deceased.

On the 14th November, 1983, the Hon. Leader of the House (Minister for Finance)
moved the following condolence Resolution viz:-

(4) m, erar. AL liur sl Lwenpl Curees e milila) EUFSET WODe| GDNSS!

"B erer.  AlLOuT  ojeufsedr  sOpBTH  FlLwenplt  Cupmeud@ 1967 yld
o amgalmbg 1971 b pem® euangud, 1971 b oy eriqelimBg 1976 b @
euenmujd, 1977 b g eamiqadlmBHg 1980 b e euengujb  woHmid 1980 b
Spamaalmbs  sHCUTasL  FLLLEWSIHDGL  HEhETeLy el L b,  wulleorhgen
Casr@dHuiedmbg  Breang wenp CasiplsbBsst Gupm poeweapuier  uamflwrddluererty.
Slef Qeflw  wewd, o eTerpd, CFwodpend Csmemrour. jerermy 1111983 oy 1b
Cadluenm  waophsmss GNSs QUCUTme sagl PHs  FWIsmsd Csfleilsgs
Qanerdpg,."

Sfanrenmilen weope) GHSH Hauwmr Qubgeiil GHLUSHTBHESG HDbHS
UHSSSMSD, eSTUSdSWD, Qrasmaowb QUGurames Gzflalsgs Csrardng.

The above Resolution was passed Nem Con and thereafter the House adjourned on
that day as a mark of respect to the deceased/

VIl. PANEL OF CHAIRMEN

On the 25th October 1983, Hon. Speaker announced the following Panel Chairmen
for the Seventh Session of the Seventh Legislative Assembly:-

1. Thiru S. Jagathrakshakan
2. Thiru M. Chinnaraj

3. Thirumathi D. Yasodha
4. Thiru Babu Janarthanan
5. Thiru N. Varadarajan

VIl QUESTIONS

Two Hundred and Eight Starred Questions were answered on the floor the House and
Answers to Six hundred and Fifty Unstarred Questions were placed on the Table of the
House.

X. PERSONAL EXPLANATION UNDER RULE 105 OF THE TAMIL NADU
LEGISLATIVE ASSEMBLY RULES

On the 16th November 1983 Thiru L. Elayaperumal made personal explanation under
Rule 105 of the Tamil Nadu Legislative Assembly Rules with regard to the fast undertaken
by him on 31st October 1983.



X. STATEMENT MADE BY MINISTERS UNDER RULE 106 OF
THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES

During the period under review only one statement under Rule 106 of Tamil Nadu
Legislative Assembly Rules was made on the 27th October 1983 by the Hon. Minister for
Revenue, on the damages caused due to the heavy rain in City and the relief measures taken
thereon by the Government.

XI. STATEMENT MADE BY MINISTER UNDER RULE 107 OF
THE TAMIL NADU LEGISLATIVE ASSEMBLY RULES

On the 29th October 1983 Hon. Dr. V.R. Nedunchezhiyan, Leader of the House
(Minister for Finance) made a correction statement under Rule 107 of the Tamil Nadu
Legislative Assembly Rules.

X11. ADJOURNMENT MOTIONS
The following notices of Motions for adjournments of the Business of the House were

brought before the House and the Hon. Speaker withheld the consent to raise the same after
hearing both Members and Hon. Ministers concerned.

S. Date Name of the members. Subject.

No.

1) ) (©) (4)

1. 28th Thiruvalargal:- Damages caused due to
October R. Krishnan heavy rain in Madras City.
1983 P. Eswaramoorthy alias Soranam

S. Balan, T.K. Nallappan, S. Sivasamy
M. Ambikapathy, N.A. Poongavanam
V. Rajasekaran

2. 29th Thiruvalargal:- Fast undertaken by the
October R. Umanath, N. Varadarajan Prisoners in certain Jail viz.,
1983 T.K. Nallappan, R. Karuppiah Tiruchirappalli, Madurai,

P. Eswaramoothy alias Soranam etc.

R. Krishnan, S. Balan, P. Nedumaran
P.S. Thiruvengadam, G. Chockalingam
R. Navaneethakrishna Pandian

M. Ambikapathy, S. Alagarswamy

P. Uthirapathy, P. Vijayaragavan

N.S.V. Chittan
3. 3lst Thiruvalargal:- Search made by the Police
October P. Nedumaran, M. Appadurai in Madurai Adheenam Multt.
1983 S.N. Ramasamy

Anbil P. Dharmalingam
P. Eswaramoorthy alias Soranam




SI. Date Name of the members. Subject.
No.
Q) 2) @) (4)
4. 1st Thiruvalargal:- Closure of certain Textile
November  R. Umanath, N. Varadharajan, Mills at Thiruppur,
1983 K. Ramani, K.R. Sundaram Pudukkottat, etc.
P. Eswaramoorthy alias Soranam
A.D. Kulasekar, M. Arumugam
M. Ambikapathy, N.S.V. Chithan
R. Vijayaragunatha Thondaiman
5. 1lth Thiruvalargal:- Robbery by certain masked
November  Pammal Nallathambi men at Balaji Nagar,
1983 P. Eswaramoorthy alias Soranam Tambaram.
D. Mony, T.K. Nallappan, R. Karuppiah
S. Alagarsamy
6. 17th Thiruvalargal:- Fire accident at Ice House
November  K.S.G. Haja Shereef, (Leader of area, Madras City.
1983. Opposition), P. Eswaramoorthy alias

Soranam, R. Krishnan, T.K. Nallappan
M. Appadurai, N.A. Poongavanam

S. Alagarsamy, N.S.V. Chithan

P. Ponnurangam

XI. CALLING ATTENTION NOTICES UNDER RULLE 54 OF THE TAMIL NADU
LEGISLATIVE ASSEMBLY RULES

Fifteen statements were made on the floor of the House by the Hon. Minister under
Rule 54 of the Tamil Nadu Legislative Assembly Rules on the following matters of urgent
public importance:-

Serial Date on Name of the Ministers who made Subject.
Number  which the Members who the Statement.
Statement  called the attention
1) was made.  of the Ministers.
) 3) (4) ©)
1. 28th Thiru R. Hon. Minister for "Necessity to give
October, Rajamanickam. Dairy Development.  power connection to all
1983 those having electric
motors in  Thanjavur
District.
2. 29th Thiruvalargal:- Hon. Minister for "Mosquito menace of
October, N. Varadarajan, Transport on behalf  Dindigul Town."
1983. R. Umanath. of Hon. Minister for

Local
Administration.




Serial Date on Name of the Ministers who made Subject.
Number  which the Members who the Statement.
Statement  called the attention

1) was made.  of the Ministers.

) 3) (4) ()

3. 31st Thiru S. Semmalai  Hon. Minister for "Hardship experience
October Industries. by the Weaves Co-
1983. operative Society due

to lower rate of
percentage of profile in
procurement on
Handloom cloth and
belated  procurement
and payment by the
Co-operative

Organisation.”

4. 31st Thiruvalargal:- Hon. Minister for "Efflux of drainage
October N. Varadarajan Environmental water from the
1983. R. Umanath. Pollution Control. Tanneries around

Dindigul Town causing
contamination drinking
water and affecting
agriculture and public
health."

5. 1st Thiruvalargal:- Hon. Minster for "Non-availability
November, M. Ambikapathy Irrigation. sufficient water for
1983. R. Rajamanickam irrigation to the

P. Uthirapathi. Agriculturists
Thanjavur District.

6. 10th Thiruvalargal:- Hon. Minister for "Proposal to Hand over
November M. Appadurai, M.  Education. the Government
1983. Arumugam, Alagappa Chettiar

S. Sivasamy, T.K. Ploytechnic, Karaikudi
Nallappan. to private
S. Alagarsamy, R. Management."
Karuppiah.

7. 10th Thiruvalargal:- Hon. Minister for "Fire  Accident in
November K.R. Sundaram., N. Labour. SIPCOT, Ranipet on
1983. Varadarajan. 14th October 1983."

J. Hemachandran.

8. 11th Thiru Pammal Hon. Minister for "Dumping of garbage
November Nallathambi. Local in  Velachery road,
1983. Administration. Madras causing

stagnation of drainage
and rain water."




Serial Date on Name of the Ministers who made Subject.
Number  which the Members who the Statement.
Statement  called the attention
1) was made.  of the Ministers. 4) (5)
) ®3)
9. 11th Thiruvalargal:- Hon. Minister for "Non-functioning  of
November S. Balan, P. Labour. the pumping station in
1983. Eswaramoorthy Perambur, Madras."
alias Soranam.
10 15th Thiru N. Hon. Minister for Co- "Non-erection of tube
November Sivagnanam. operation and Law. W?”S. in  Thanjavur
1983. District."
Thiruvalargal:- o "Spreading Malaria
11. 15th D. Mony Hon. Minister for due to  mosquito
November ; pemachandran  Health. menace in Pudukkadai
1983. in Kanyakumari
District.”
12. 16th Thiru P.S. Hon. Minister for "Dilapidated conditions
November Thiruvengadam. Local of the Primary Schools
1983. Administration. buildings in  North
Arcot District due to
non-repairs."
13.  16th Thiruvalargal:- Hon. Minister for "Stagnation of lakhs of
November D. Mony Khadi. tonnes of honey and
1983. J. Hemachandran. non-payment of money
to the members in
Beekeepers' Co-
operative Society in
Marthandam,
Kanyakumari District.
14. 17th Thiruvalargal:- Hon. Minister for "Inconvenience caused
November S, Balan, Local to the public due to
1983. N.V.N. Somu, Administration. stagnation of rain water
L. Elayaperumal. in view of silted up
drains in and around B
& C Mills in Madras."
15. 17th Thirui M. Hon. Minister for "Efflux of drainage
November Chinnasamy. Environmental water from the dyeing
1983. Pollution Control. factories in  Karur
Town into Amaravathi
river causing
contamination of

drinking water."




XIV. MOTION EXPRESSING WANT OF CONFIDENCE IN THE MINISTRY

On the 31st October, 1983 Hon. Speaker read out the following notice of motion
given by Thiruvalargal N. Sankaraiah and R. Umanath under Rule 71 (2) of the Tamil Nadu
Legislative Assembly Rules and requested the Members who were in favour of leave being
granted to raise in their places.

"That this House expresses its want of confidence in the Council of Ministers headed
by Hon. Thiru M.G. Ramachandran."

As more than 24 Members stood up in favour of the motion, Hon. Speaker announced
that leave had been granted and the motion would be moved on the 8th November, 1983 by
Thiru R. Umanath.

Thiru R. Umanath moved the motion on the 8th November, 1983. The discussion on
the above motion took place on the 8th, 9th, 10th, 11th, 15th, and 16th November, 1983.
Sixteen Members took part in the discussion. Hon. Chief Minister replied to the debate on
15th and 16th November, 1983. Thiru R. Umanath thereafter availed the opportunity of right
of reply.

The above motion was put to vote of the House on the 16th November, 1983 and the
House divided as follows.-

Ayes 49
Noes 125
Neutrals Nil.

The above motion was declared lost.

XV. FINANCIAL BUSINESS.

The first Supplementary Statement of Expenditure for the year 1983-84 was presented
by Hon. Dr. V.R. Nedunchezhiyan, Minister for Finance on the 27th October 1983. On the
31st October 1983, general discussion took place thereon and the House voted the demands
in full and the grants were made.

The Appropriation Bill relating to the First Supplementary Statement of Expenditure
for the year 1983-84 was introduced on 31st October 1983 itself. It was considered and
passed on 17th November 1983.

(2) On the 27th October, 1983, the Hon. Minister for Finance presented the Demand
for Grants for Excess Expenditure in the years 1975-76, 1976-77 and  1977-78.

On the 31st October 1983, all Demands for grants were put to vote and carried
without discussion and three appropriation Bills, relating to the excess grants were
introduced: on the 17th November, 1983 the above three Bills were considered and passed.
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XVI. LEGISLATIVE BUSINESS.

During this period 23 Bills were introduced of which 19 Bills were considered and
passed.

Four Bills introduced during the previous sessions of the Assembly were also
considered and passed. The details are as follows:-

Serial Name of the Bill. Date of Date of
Number Introduction. Consideration

1) ) ®) (4)

1. The Tamil Nadu Prohibition (Second 25" October, 18™ November
Amendment) Bill, 1983 (L.A. Bill No.36 of 1983. 1983.

1983.)

2. The Tamil Nadu Contingency Fund 25" October, 28™ October,
(Amendment) Bill, 1983. (L.A. Bill No.37  1983. 1983.
of 1983.)

3. The Tamil Nadu Hindu Religious and 25" October, 17" November,
Charitable Endowments (Amendment and ~ 1983. 1983.
Validation) Bill, 1983. (L.A. Bill No.38 of
1983.)

4, The Madras University and the Madurai 25" October, 1* November,
Kamaraj University (Amendment) Bill, 1983. 1983.

1983 (L.A. Bill No.39 of 1983.)

5. The Madras City Police and The Tamil 26™ October, Yet to be
Nadu District Police (Second Amendment)  1983. considered and
Bill, 1983 (L.A. Bill N0.40 of 1983.) passed.

6. The Tamil Nadu General Sales Tax 26™ October, 18" November
(Second Amendment) Bill, 1983 (L.A. Bill ~ 1983. 1983.

No.41 of 1983.)

7. The Tamil Nadu Entertainment Tax (Fourth 26™ October, 18™ November,
Amendment) Bill, 1983 (L.A. Bill No.42 of 1983. 1983.

1983.)

8. The Tamil Nadu Debt Relief (Second 26™ October, 18™ November,
Amendment) Bill, 1983 (L.A. Bill No.43 of 1983. 1983.

1983.)
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Serial Name of the Bill. Date of Date of
Number Introduction. Consideration

1) ) ®) (4)

9. The Tamil Nadu Building and Construction 28" October, Yet to be
Workers (Conditions of Employment and 1983. considered and
Miscellaneous Provisions) Bill, 1983. (L.A. passed.

Bill No.44 of 1983.)

10.  The Madras City Police and the Tamil 29" October, Yet to be
Nadu District Police (Third Amendment) 1983. considered and
Bill, 1983 (L.A. Bill No.45 of 1983.) passed.

11.  The Tamil Nadu Appropriation (No.4) Bill, 31% October, 17" November
1983 (L.A. Bill No.46 of 1983.) 1983. 1983.

12.  The Tamil Nadu Appropriation (No.5) Bill, 31% October, 17" November,
1983 (L.A. Bill N0.47 of 1983.) 1983. 1983.

13.  The Tamil Nadu Appropriation (No.6) Bill, 31% October, 17" November,
1983 (L.A. Bill No.48 of 1983.) 1983. 1983.

14.  The Tamil Nadu Appropriation (No.7) Bill, 31% October, 17" November,
1983 (L.A. Bill N0.49 of 1983.) 1983. 1983.

15. The Tamil Nadu Panchayats (Appointment 1% November, 17" November,
of Special Officers) Second Amendment 1983. 1983.

Bill, 1983 (L.A. Bill No.50 of 1983.)

16.  The Tamil Nadu Panchayats Union 1% November, 17" November,
Councils (Appointment of Special Officers) 1983. 1983.

Second Amendment Bill, 1983 (L.A. Bill
No.51 of 1983.)

17. The Tamil Nadu Panchayats (Second 1% November, 17" November,
Amendment) Bill, 1983 (L.A. Bill No.52 of 1983. 1983.

1983.)
18.  The Tamil Nadu Panchayats (Third 1% November, 17" November,

Amendment) Bill, 1983 (L.A. Bill No.53 of

1983.)

1983.

1983.
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Serial Name of the Bill. Date of Date of
Number Introduction. Consideration

1) ) ®) (4)

19.  The Madurai City Municipal 1% November, 17" November,
Corporation (Amendment) Bill, 1983 1983. 1983.

(L.A. Bill No.54 of 1983.)

20.  The Tamil Nadu Urban Land (Ceiling 9" November 18" November,
and Regulation) Amendment 1983. 1983.
(Amendment) Bill, 1983 (L.A. Bill
No.55 of 1983.)

21. The Payment of Gratuity (Tamil Nadu 9" November, 17" November,
Amendment) Bill, 1983 (L.A. Bill 1983. 1983.

No0.56 of 1983.)

22. The Tamil Nadu Inam Abolition Laws 15" November,  Yet to be
(\Validation of Proceedings) Bill, 1983 1983. considered and
(L.A. Bill No.57 of 1983.) passed.

23.  The Tamil Nadu Agricultural Produce 17" November, 17" November,

Markets (Second Amendment) Bill,
1983 (L.A. Bill N0.58 of 1983.)

1983.

1983.

(i) The details of the Bills which were introduced during the previous Sessions of the

Assembly considered and passed during this session are as follows:-

24,

25.

26.

27.

The Tamil Nadu Patta Pass Book
Bill,(As Amended by the Joint Select
Committee.) (L.A. Bill No0.49 of 1981.)

The Tamil Nadu Pawn Brokers
(Amendment) Bill, 1982 (L.A. Bill
No0.48 of 1982.)

The Tamil Nadu Land Reforms
(Fixation of Ceiling on Land)
Amendment Bill, 1983. (L.A. Bill No.1
of 1983.)

The Tamil Nadu Land Reforms
(Fixation of Ceiling on Land (Second
Amendment) Bill, 1983 (L.A. Bill
No.18 of 1983.)

11" May 1981.

10™ September
1982.

27" January

1983.

4™ March 1983.

17" November
1983.

18" November,
1983.

18" November,
1983.

18" November,
1983.
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XVII. GOVERNMENT RESOLUTION

On the 25" October 1983, on behalf of Hon. Dr. M.R. Ramachandran, Chief Minister,
Hon. Dr. V.R. Nedunchezhiyan, Leader of the House (Minister for Finance) moved the
resolution on the plight of Sri Lankan Tamils:

The discussion took place for four days and thirteen Members took part in the
discussion. Hon. the Chief Minister replied to the debate.

Thiruvalargal: - N.S.V. Chitthan, M. Ambikapathi, N. Sankaraiah, R. Karuppiah, Dr.
K. Sowrirajan and L. Elayaperumal have given notices of amendment to the Resolution. The
most of the amendments were withdrawn by leave of the House. Thiruvalargal N. Sankaraiah
and M. Ambikapathi pressed two of their amendments which were put to vote and declared
lost.

Thiru A. Rahman Khan has given notice of a substitute resolution and the same was
deemed to have been withdrawn as the Member was not in his seat.

The resolution was adopted Nem Con as follows:-

@) " sLps Gows Husar pso CsTLing Qomas arp  spFserTer
mpssolpTaeer, @pSwl urbuamy epleunbs sWORTsT, @bSHus sUlpTsET o HCLTTEES
ardlyres  pLSSLULEH e  Oarene, Oardrener, & eeuliy,  spUPLY,  @GeonwrHse,
guwiflenpgser Curearn Carhes Oswasamer odibg QUCLTMme &S SFéSlenweniiuibd,
Couganamd ojenLdng.

() CohsarL.  Osrhedswasamers Casring Csug eumb Shser  Gar
Ceuplufsenemd, eUTsEHsE 2L hamswrs Hern <L GUIWLRSE UaeuDenmubd BLSdleu(mLd
Qaomms Qrraneusslani-sreagempuillary opHCWranrd, HUTHEHES BT HelS3
b  oFul  OnweissCer  sameawulgiemer  rengujb  QUCUTME  GUETENLWITSS
SETq HHDG).

@ Qommsuiled peLupneimd Braflanom, ST OWITTETG SSIoner, FarbrwsL
e, wefllgrioraiony  (pernuier perL Cupm eu@d CEThennsamer edisg, eralilys
G@re Gartha@n eumaulled, FLL @UPEIE (PDSEHHE 2L LLHE ST 26TTEUGMBISET
BLEHYD Ourg Coueme Hmssiul(hé samier oafeuemse BLGSHuD Curg GCeuene
Bngsd - sawel lyE CQaugb, sewd oy ruur L msdr Consrarpd, Camfléamasser
UL HEISET 26Tem 2 eamiamel @MUOISS wperpuild erpliw  CUTg  L&ESERHEGLD,
uaGan genpulleTs@h, DmaTsSgs  TSlwed  sLANTSGWL, T LSS @D
QuGureney sang umrm(Hgmesd Csfletlsgsbarerdng.

M ueCem QeTamasERaEE W amdiyerer Qamamseany sWlpFseiler gwFsamer
TOTeUMSSHNQID FHmLS5a|D, SWOIPs wasallar @ WHs 2 amjesErsssd CFwed cllqeld
Carhsseybd, wram g SWONE (WPSTel DeUfHe, HMaTsH TFLL 85 sameeurseflen
U HTCH T(HSS BLeugsmasaer QUCLTameu LMLl eurCeunuGat®, sWlps wésefler
2 afenel HM. Qemianseury) sOfler o sreneuu|d, Wb CQubm. o&s Hameuren
Query  BLeUgSMBS@ETOWRMD  T(hES  (paTeuphs  wrew g  @pdHwls  Nrswor
SlTSHEHEG Fargl pearhlews Csfleilsgstarerdng.

) Qommsery sSUOWIsET S@aeuL  QUOUTpg  ghuUl(Beter  Q&EsLLTer
slLgdled, smsErsE Haowrer arpefleweuwd, urgsmleuujb Qbsu  rfer
pupHwred, CFoeurssrbd, Humue|arieuraid, BLclgdamaraid WwLEHGW  Gunpgud
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crarm  Gsefleursabd, Samenbwmrseyd &SHHeusTad, rearlllE QbHull rswr ojeuiser
sTbsTHesEE GLCwhuLmogid, oL aiqurss Selywrer  Cewudpapasamer  GCupOamerer
Ceuar(pd erenmy @UiCUTeney Cal (H&0statauCar(h 2 s wasalar o sre QHHU Wwas6T
Sanemaiflen o sre Qomamsuigieter  Crrepwrer  FaTBTLSE  FeSlsalen ) STy
Y Swueupans Srlbhesne opeuar CslwCearOn e CarmeauCsr® Geomamsaaur
SOID W&ESHEREG CSTLihg Qetared gpuLTsautny Cués eaumisamsomw ellareuBss Qbsl
Wrdsemenenws Sis@ommd @UCureames eupLmssSng,

(2an) @BHLTESGHD DmmssEGL Qarb-Cwrd, eugery - Brefsb, uaTurh - 2pey
- Qargy Curemmeupdled Bar QpHmsTLIsCa NamarTiL] @(HHE 6UIHEUSTEID, eTTEnL
BIllqerBd, ol 28 Brigermhd seuamelu@esn@Giiu  Featawuie @eomensuiler
SpuremenoGuimfler gl walseflowsErss oifle gHUHSSIULH  UHEUSTEILD
Qpdu s - QBHus grgersd - QbHu ardsdr - QBHwE sHmeT Lwenilser
SHebLWTsS SréasLUL G HLUUSTRID, QB s Qemamsuie ehullgmsEld ST aHefen
Wrésameans@hs&s Siey amanid Qurpleny gomé Qaram®), oisHatear  (Ppubhdsefe
Sallyors, FHuL Ceuatmgwg BHwrwuworer CQewer@h eauemg GUCurames QB oI&sHS
aellumsdls gmp eSdoLSDS.

@ o2& BrEsefle empbd SApurarewCurfler  BomEsTEGL  CuTmLiEnLWLD,
SleUFHEREEG Haowner curpelais@d Curpienuud, gl il ujflenddeneTll LITEISTa@&LD
QurmilieoLuyd, gHms Qareagmadlearn @madu BrHseT el Qomamseur) FLOLFaHefler
Wrgamarenw  Hevoowrss Sié@n  QurBLB. oL eangunss Ser (PF  CFLeUTSmSULD,
Sfamsamzbd Lwau®ss, Humusams HlaeprlL (e euy Couarhid ererm GQUICLTem6
uDLnSSSnE. DSHUBTHEET Hancuuied (P Hwiomer cuamsuiler msb CupmeTer b
<7 Qsmar aullynsgiorm Q.LGurames Cal(hHabarerdng,

@) Qommauie o useudleureid, L& (PEODWTYID, alatipennd CFLIDSHETTEILD,
sOpr  QearsamsCu  HPsEL  Umiubled mOULGMmSGLD QORIMS IFSG Y WSHISET
UPEIE ObfEs ors o ussb Celg eumealamswd, SHmCaram waalLGSaw Haneuwier
SLOUMLSSETONS o sdls0amarer  (pugleuansubd, o6wflés opdlear  utgstiLsgiamns
Qeweorery LG GeuenCLFGleyy Qemiens ST LG0T @rssw Cuégeunidms
BLsSGBLULmsD  sar@h  @UCuremes  fFFSlyd  seumewd L bSmLLGsTH
Qommasary sWRF&EE enpeaiss  Ceuamquw  euderster  CwflEs  eumpeeilss
pereurmoe  sOPleTsSlen  DIPe|SE STTEMTONS  BHENDUW|D Y UISBIGENET GUPEIS (PG
apdmEGn Curdms cuaTanbWTss SamqCsrH LUSL eUPERIGES - SLDUMLSSETLD
oewliug  Curarn  oflwnug  Cdewdsamer  oGwfldar  oWCal sl GeuarTHGWemID
eSS SIS0 g

@) Qomeamsuisd utdssiiul (herer slpisefen poms®mE SUPs reTId, Qb
STETYID ) meussLCUND 2 emells  CQUT@HET, 2 L &6T, 2 L &6,  LD(HHSISET
Curempency 2 flweufs@l Cumig Careeliugn@ QBSHW ored msHu BrHsET ojeneuudler
epaGur g Qb grgeurmeowsser cpalGor $585 gpur@sameard Geww GCouar(hibd
crarm @UCureey @pHw orenss Csl(Dd Gameardng.

(@ o flewCalamaCurh Gy BLSFHID Qamemsety) sWpFseie Glguflenn -
ang@flenn - GQamdaiflen - eumpeyflenn - Gwrfluyflens Curetpeupenn ig-Cuir@h LMEE@GHD
sl Qomiens rare Oatam® eubg FULbrsstul (hater STl Wpmamg L Sang
QuCureel  euaeLWTsS  SamgliGarlh), smer Yaupd Ol Qomms s
aupLmsgLIm @nHu pas QLCUree Csl (Hs0sTerdng).

) Qemmstlgeer ST smeeuised Hubsameanupy (perpuiled eul L Coens
LIBTL G Sbg Caram(®), SHSET cramabsmend S msmed aflle] LenmeSldeMoe
Couaflli  eumiiueflgg, po@ney Sigluamiuie Cués eumfsens B, Qomienseur)
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SOIPTSET  aameU(hd  Wer e,  phUsmsUD  Catdetdsss  (panpullenid,
Qommasar) SOP@HEGL, FRGeT WLSHEHEGL Qe ulldd BHe eramTam(pD, BHEIDELD,
BLOANSmSLD  gHUBHL  eums€Gaid  STeysment, QoBIME  OI&  FAUBTUS  LIGHTLL G
YwoCeaam(hb eamn Qomas s  upLmisFLrn Qb sras  QUCLrened
CaL (ha06ameTdmg,.

(am  Qomens  edipamd  CeThowsErsE  pemmdl 2 uilflpbseuisartlen
GOLURISERSGWL, UhsTpDOn HeaudluhCeanis@h, Oersgissamer Qbg seNCUTTESELD
Qomms o 2flu wenpule BLL Fligae oL angwrs oallss Couam(b  eremmibd
Ssdsamas spsn Smwliyder Qemimasc sllpisdr WBarhb Qomomssss G
G9Cwp  afleums Oaww  Couar(®bd  eTenmid,  Heufsem  QBs  CETSFISS@METLLD,
cipasemenyd Hbu  BLlushatear wpwupfaamer CopGsterer Couadt(b  erammid, Qerkiens
werad CoriLg sl GCsmflomaise Wps Glglflenou|bd, aurs@flenow|bd, eurpeflentou b
Qup efleuenass stam aCeamBL erarpd QUCUreme uDLnSSHUCSTH, iBHETer o flw
BLelgdamssamear Qb s CopGsterar Couam(BOwernd Cal(Hsbsmardng.

&) sllpwssefler o 6Temsd @GLEDanWD eamammigamerDd Carflémasamenyd &
BrH&seT  Senauudled T(Hdg @eus@GL  eaumlleaml  SeflE@n  euamsuie s  wasafler
polsmaEmWl  Cudms slps o ulld  yoFhglaTer enFFraneuuien 2 miiSermen
rerrLl@ Wengiann enndgeny QpdHus @Gpeder 2 mlleamrss Csipos®Hds. e
mauss @pHull Currendubd, @SS BTHSEHD Plud euewrand mbgh Camgd SOID
wasefler ooy, @& BrHsET  oemeuuiey  Ceuafllu@BsHu  wramywlE  Wergenm
SldEFT aufsamerbd QUGLrenel urpml(HEmay.

m) Qomens ofuf CnweissCer eufsdr Wam@b, gorsl Cuds BLSS QBHSWL
Wrdbldl S . unfssemd oeuismer WeampHb el ameus@wrny Qb oTamss
Cal (s Oaramgmiuams QUCurae aurCeaupuCsth Qomeamss sWPFseaia amearsgis
STl enbliysefler  sameeuiseErd  Hubsemerupn  (wpeopulldy  sobg  CEmaTeTsSss
wpapwile el Cuwens wmprliel elereurs gl (Heugnarear eour® Gelwin Ceuamr (Lo

eranmid @UiGLraney Cal(Habarerdng.

) Blevoowrner eumpe|flen&Erd@n. Hanwss LTHSTUILSGSL Speuuier pliCury
Dl_ggﬁ@\m Qommser) s WESHERES QUCUTMe S (P D sTmel elLCHT(H.
Seufsatler  Blwruworer  Carflsamaser  o@arggid  Ceupd  Gup  Ceuet®d  erettn
NmULSmSWLLD CFflelsgs0sTaTdng.

(@ @bss Siorasid CuGea @OHUALliul Hder Camflémssmer @bHus Cuirder

epeld el (perpliLihdgicusnsrer, erearels (pundlsamerynd wenplitly, Guhlsrerenomm)
QuUCurency gWOIPs Tanss Cal(HabaraTdpng.

XVIII GOVERNMENT MOTIONS

(1) On the 27th October 1983, Hon. the Leader of the House (Minister for Finance)
moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules be Suspended and the
House do resolve to transact Government Business.

The motion was put and carried.

(2) On the 1st November 1983, Hon. the Leader of the House (Minister for Finance)
moved the following motion:-
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"That under rule 25 (1) of the Tamil Nadu Legislative Assembly Rule the House be
adjourned to meet again at 10.00 a.m. on the 8th November 1983".

The motion was put and carried.

(3) On 9th November 1983, Thiru S. Alagarsamy raised certain allegation against the
Hon. Minister for Labour. On the 10th November 1983, Hon. the Leader of the House
(Minister for Finance) moved the following motion:-

"That the matter be referred to the Committee of Privileges for in examination and
report".

The motion was put and carried.

(4) On the 10th November 1983, Hon. the Leader of the House (Minister for Finance)
moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules suspended and the
House do resolve to transact Government Business".

The motion was put and carried.

(5) On the 10th November 1983, Hon. the Leader of the House (Minister for Finance)
moved that Rule 31 of the Tamil Nadu Legislative Assembly Rules relating to time for
questions be suspended on 11th November 1983 and the House do resolve to transact
Government Business.

The motion was put and carried.

6) On the 16th November 1983 Hon. the Leader of the House (Minister for Finance)
moved the following motion:-

"That rule 32 of the Tamil Nadu Legislative Assembly Rules be suspended on 17th
November 1983 and the House do resolve to transact Government Business".

The motion was put and carried.
(7) Election of Two Members to the Senate of the Bharathiar University, Coimbatore.

On the 17th November 1983, Hon. the Leader of the House (Minister for Finance),
moved the following motion:-

"That this Assembly do proceed to elect the following two Members as Members of
the Senate of the Bharathiar Unviersity, Coimbatore.

1. Thiru Thiruppur R. Manimaran.
2. Thiru K. Kallan.

The motion was put and carried.
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(8) Election of two Members to the Senate of the Bharathidasan University in
Tiruchirappalli”

On the 17th November, 1983, Hon. the Leader of the House (Minister r Finance)
moved the following motion:-

"That this Assembly do proceed to elect the following two Members as Members of
the Senate of the Bharathidasan University, Tiruchirappalli.”.

1. Thiru P. Musiriputhan
2. Thiru J.S. Raju
The motion was put and carried.

(9) On the 17th November 1983 Hon. the Leader of the House (Minister for Finance)
moved the following motion under Rule 30 (3) of the Tamil Nadu Legislative Assembly
Rules:-

"That in item No.V Government Bills - Consideration, the Tamil Nadu Agricultural
Produce Markets (Second Amendment ) Bill, 1983 (L.A. Bill No. 58 of 1983) be taken up for
consideration on today (17th November 1983) itself as next item to the payment of gratuity
(Tamil Nadu Amendment) Bill, 1983 (LA Bill No.56 of 1983)".

The motion was put and carried.

(10) On the 17th November 1983, Hon. the Leader of the House (Minister for
Finance) moved that Rule 31 of the Tamil Nadu Legislative Assembly Rules, relating to time
for questions be suspended on the 18th November 1983 and the House do resolve to transact
Government Business.

The motion was put and carried.

(11) On the 18th November 1983, Hon. Thirumathi Gomathi Srinivasan Minister for
Social Welfare moved the following motion:-

"That this House recommends to the Tamil Nadu Legisaltive Council to nominate a
Member from the Tamil Nadu Legislative Council to fill up the vacancy in the Joint Select
Committee on the Tamil Nadu Prevention of Cow slaughter and Animal Preservation Bill,
1982 (L.A.Bill No. 21 of 1982) caused by the resignation of Hon. Thiru S.R. Eradha,
Minister for Environmental Pollution Control, from the Membership of the Joint Select
Committee™.

The motion was put and carried.
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(12) On the 18th November 1983, Hon. the Leader of the House, (Minister for
Finance) moved the following motion:-

"That under Rule 25 (1) of the Tamil Nadu Legislative Assembly Rules, the House be
adjourned sine die".

The above motion was put and carried.

XIX. PRIVILEGE MATTERS

(1) On the 10th November 1983, the Hon. Speaker announced that Thiruvalargal S.
Muthukrishnan and M. Vincent had given notices of Privileges against the Tamil Dailies
‘Ethiroli' dated 9th November 1983 and Dinakaran dated 10th Novemebr 1983 for having
published the matters relating to certain allegations made on the floor of the House on 9th
November 1983 against the Hon. Minister for Labour, in spite of the order of Hon. Speaker
that the same should not be published in newspapers. Hon. Speaker under the powers vested
in him under Rule 255 of the Tamil Nadu Legislative Assembly Rules suo-motu referred the
matter to the Committee of Privileges for its examination and report as there is a prima facie
case in this issue.

(2) On the 17th November 1983 Hon. Speaker announced that Thiruvalargal R.
Umanath M. Arumugham and Dr. K. Sourirajan had given notices of privileges against Thiru
P. Sabhanagyagam, Managing Director of the South India Viscose Company Limited, for
giving a press statement on a matter that is already under the consideration of the Committee
of Privileges. Hon. Speaker under the powers vested in him under Rule 255 of the Tamil
Nadu Legislative Assembly Rules suo-motu referred the matter to the Committee of
Privileges for its examination and report, as this matter is connected to the matter that is
already under the consideration of the Committee of Privileges.

(3) On the 17th November 1983, Hon. Speaker announced that Thiru Thiruppur R.
Manimaran had given a notice of Privilege against Thiru S. Alagarsamy stating that the latter
is responsible for the publication in Dinakaran and Murasoli the letter containing certain
allegations against the Hon. Minister for Labour. Hon. Speaker under the powers vested in
him under Rule 255 of the Tamil Nadu Legislative Assembly rules suo motu refferred the
matter to the Committee of Privileges for its examination and report as this matter is also
connected to the matter that is already under the consideration of the Committee of
Privileges.

(4) On the 10th November 1983, Hon. Speaker gave a ruling on a letter *
*read by Thiru S. Alagar swamy, M.L.A., on 9th November 1983, in connection with the
allegations, he had made against Hon. Minister for Labour.

However on a motion was moved by the Hon. Leader of the House to refer the matter
to the Committee of Privileges for its examination and report. The motion was put to vote of
the House and carried.
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XX. RULING GIVEN BY HON. SPEAKER

(1) On the 26th October 1983, Hon. Speaker referred to the point of order raised by
Thiruvalargal V. Krishnamoorthy, R. Umanath, P. Nedumaran and M. Ambikapathi on 25th
October 1983, with regard to the recognition of Thiru K.S.G. Haja Shareef as Leader of
Opposition and ruled that there was no point of order in the above matter.

(2) On the 10th November 1983 Hon. Speaker gave the following ruling on a letter
read and by raised by Thiru S. Alagarswamy, in the House on 9th November 1983.

"In order to clear the doubts in the matter and also to find out the genuineness , the
proceedings of the House on 9th November 1983 pertaining to a letter read in the House by
Thiru S. Alagarswamy without prior permission from the Chair stated to have been written by
Thiru P. Sabhanayagam of South India Viscos Limited might be on record in as much as the
Member himself had taken up responsibility. However, the slogans raised by the Members
would not find a place and also ruled that in future in similar matters all the Members should
adhere to his ruling given on the floor of the House on 15th April 1983".

(3) On the 17th November 1983, Hon. Speaker referred to the point of order raised by
Thiru V. Krishnamoorthy on 16th November 1983 with regard to the expunction of his
speech made in the House on 11th November 1983 and ruled that there is no point of order in
it.

XXI. PRESENTATION OF COMMITTEE REPORTS

Serial Date of

No. Serial number and name of the report. presentation.

Q) ) 3)

1. Twentieth Report of the Committee on Estimates. 26th October,
1983.

2. Report of the Joint Select Committee on the Tamil Nadu 15th November

Patta Pass Book Bill, 1981 (L.A. Bill No. 49 of 1981). 1983

3. Twenty-first Report of the Committee on Estimates. 18th November
1983

4. Fifth Report of the Committee on Government Assurances. Do.

XXII. CONSTITUTION OF COMMITTEE

The Business Advisory Committee was reconstituted for the year 1983-84 and the
members were informed through Information sheet. With effect from 21st October 1983 The
names of Members of the Committee are given in Appendix-I.



20

XXI111. RETURN OF ASSETS
Return of Assets of the Members of the Tamil Nadu Legislative Assembly including
Hon. Speaker as on 31st March 1981 31st March 1982 and 31st March 1983 and one member

as on 31st March 1981 three Members on 31st March 1982 and 8 Members on 31st March
1983 were placed on the Table of the House on 18th November 1983.

XXIV. PAPERS PLACED ON THE TABLE OF THE HOUSE

During the period 286 papers were placed on the Table of the House details of which
are given below:-

A. Statutory Rules and Orders . . . . 222
B. Reports, Notifications and Other Papers. .. . . 64
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APPENDIX

On the 21st October 1983, Hon. the Speaker re-constituted the Business Advisory
Committee which is as follows:

BUSINESS ADVISORY COMMITTEE
(Constituted on 21st October 1983)

CHAIRMAN
1. Hon. Thiru K. Rajaram, Speaker
MEMBERS

2 Hon. Dr. M.G. Ramachandran, Chief Minister.

3 Hon. Dr. V.R. Nedunchezhiyan, Leader of the House.
4, Hon. Thiru S. Ramachandran, Minister for Electiricity.
5. Hon. Thiru K.S.G. Haja Shareef, Leader of the Opposition.
6 Hon. Thiru P.H. Pandian, Deputy Speaker.

7 Thiru Thiruppur R. Manimaran, Government Whip.

8 Thiu N.S.V. Chitthan.

9. Thiru Anbil P. Dharmalingam.

10. Thiru N. Sankaraiah.

11.  Thiru S. Alagarsamy.

12. Thiru S. Andi Thevar.

13.  Thiru P. Nedumaran.

14.  Thiru P. Mohamed Ismail.
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